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T H E  M IN IS T E R  O F  P E T R O L E U M , 
C H E M IC A L S  A N D  F E R T IL IZ E R S
(S H R I P .C . S E T H I* . (a) an d  (b) :
In fo rm ation  regard ing  letters o f in ten t/
industria l licences issued Tor petrochem ical 
industries d u rin g  January -A ugust
1981 is being com piled  an d  w ill laid  on 
the  T a b ic  o f  the House;

(e) T h e  C ochin  R efineries L im ited  is 
p rep arin g  a  feasibility  repo rt w h ich  will 
be exam ined  exped itiously  on  receip t.

E x c e s s iv e  I m p o r t s  o f  D ru g s

3317. S H R I P IU S  T IR K E Y  : W ill the 
M in ister o f P E T R O L E U M , C H E M IC A L S  
A N D  F E R T IL IZ E R S  be pleased to sta te  :

(a) w hether it is a  fact th a t  large scale 
oversized im port p lans for drugs h ad  been 
fo rm ulated  by G overnm ent in  the past for 

canalised  item s a t the instance o f C P C  ;

(b) w hether such im p o rt p lan s  have re -
su lted  in to  huge stock inven tories o f  u n -
sold drugs w ith  C P C  ; and

(e) i f  so, w h a t is the reaction  of G overn-
m en t there to  ?

T H E  M IN IS T E R  O F  S T A T E  IN  T H E  
M IN IS T R Y  O F  P E T R O L E U M , C H E -
M IC A L S  A N D  F E R T IL IZ E R S  (S H R I 
D A L lilR  S IN G H ): (a) Canalised d ru g item s 
a re  allow ed  to be im ported  by the G overn-
m en t canalis ing  agency, nam ely , C PC , 
after tak ing  in to  account the  estim ated  
dem and o f  various drugs in  the country  
a n d  their indigenous av a ilab ility . I n  
add ition  to this the C P C  can  also im port 
(upto  a  co-tain  percentage o f  the im p o rt 
authorised  by  the G overnm ent for each  
item ) add itional quan titie s  o f critical 
item s acco rd ing  to its ow n ju d g em en t for 
the  m ain tenance  o f  ad eq u a te  buffer 
stocks.

(b) an d  (c). Som e tim es due to reasons 
o f unexpectedly  slow  l iftin g  o r non-lifting  
o f  the canalised item s a llocated  to ac tual 
users, C P C  has h a d  to carry  inventories o f 
such drugs. H ow ever, in  such  cases rem e-
d ial m easures are  taken to liqu idate  the 
inventories.
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C o n s t r u c t io n  o f  A u to  E x c h a n g e  a t  
S a m b a lp u r

3319. D R . K R U P A S IN D H U  B H O I : 
W ill the M inister o f C O M M U N IC A T IO N  
be p leased to sta te :

(a) the reasons for delay  in  inv iting  ten -
ders for construction  o f au tocxchangc 
a t S am b alp u r even after m aking  B udget 
provision for th e  sam e ; an d

(b) w hen the  construction  w ork is likely 
to com m ence a n d  w hat is the  ta rg e t d a te  
fixed for com pletion  o f  construction  o f 
auto-ojcchange a t  S am b alp u r ?

T H E  M IN IS T E R  O F  S T A T E  IN  T H E  
M IN IS T R Y  O F  C O M M U N IC A T IO N S  
(S H R I K A R T IK  O R A O N ) : (a) T here  
is no  abn o rm al delay  in  issue o f N .I .T . 
a lthough  m inor delay lias occurred  in  fina-
lising the  w orking draw ings.

(b) T h e  construction  w ork  is likely to 
com m ence in  D ecem ber, 1981 an d  w ill be 
complet* d  in  abo u t 18 m onths tim e.




